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Is it the pleasure of the House tha t 
leave as rccommcndod by the Com m ittee  
may be granted?

SE V ER A L H O N . M EM BERS :
Yes.

MR. SPEA K ER  : The leave is
gra.ited. The M embers v\/ill be informed 
accordingly.

12-17 hrs.

PE T IT IO N R E  D E L H I R EN T C O N -
TRO L (A M E N D M E N T ) BILL, 1980

SITRT K. lA K K A P P A  (Tumkur) : 
Sir, I beg to present a petition signed 
by Shri R .C. G upta regard ing  the Delhi 
R ent C ontro l (Am endm ent) Bill, 1980, 
so as to m ake provisions also for incre-
ase in rent in accordance with rise in 
price index, fixation of standard rent at 
a ra te  m ore  than Banks’ lending ra te  of 
in terest, te rm in a tio n  of tenancy for 
non-payment of ren t for three months 
and scrapping of Slum Clearance Act.

12-l«i hrs.
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(i) Need For Taking Im m ediate  
Steps For Respening Orient Paper 
Mill, Bhaskar Textile Mill And 
Kaling L Tubes In Orissa.

SHRI C H IN T A M A N I PANI- 
G R A H I (Bhubne'iwar) : Three  industrial 
units in Oi issa, namely, Orient 
Paper Mill, Bhi'.skar Textile Mill and 
Kalinga Tubcj, have closed down for an 
indeiinite period. The Orient Paper 
Mill is situat'xl at Brajraj N agar and 
Bhaskar Textile Mill a t Jharsuguda in 
Sambalpur district in Orissa. K;ilinga 
Tubes is situated at Chauduer in Cuttack 
district. As many as 20 ,000 employees 
were working in these th ree  units. M ost 
of the low paid employees from among 
them  belong to Scheduled Castes and 
Scheduled Tribes. The closure of these 
three  industrial units have rendered
20 ,000  employees jobless. This has 
created an a tm osphere  o f  unrest among 
th e  w orkers  in the State of Orissa.

17-19 hrs.

M R. DEPUTY-SPEAK.ER n the 
Chair.

I t  is not possible on the part of the  
p a r t  of the S ta te  G overnm ent to solve 
the problems that have arisen due to  
the  lockout of thes- units. Large num ” 
bcr of w orkers who have been throw n 
out of employment c an ro t  be rehabili" 
tated in any other factory. Th^ State 
G overnm ent is not in a position to make 
any com m itm ent about their rehabilita-
tion nor in a po .ition  to revive those 
units.

Unless imnicd’ate st'.'p, are  taken to 
review those units, the  wo, k:;-.s’ unrest 
may pose law and order problem  in the  
State. It is a question of life and d ea th  
for these 20 ,000  employees. There" 
fore , it is necessary to review these units.

In view of this, I demand tha t the 
G overnm ent of India should intervene in 
the m atte r  and revive O rient Paper M ill, 
Bhasker Textile Mill and K ilinga Tubes 
of Orissa witiiout any fu r ther delay.

fii] Need For Startir*g A Fast Train 
Service Between Allahabad And 

Lucknow
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